Press Note

Standards relating to total polar compounds in cooking oil

Food Safety and Standards Authority of India has notified the Food Safety and
Standards (Licensing and Registration of Food Businesses) First Amendment
Regulation, 2017 w.r.t quality of vegetable oil for repeated frying in the official
gazette of India.

Repeated frying of oil leads to changes in physiochemical, nutritional and
sensory properties of edible oil. Therefore, it is important to monitor quality of
oil to avoid the use of degraded oil for cooking purposes. At present, there are
general provisions in regulation to avoid re-use of cooking oil i.e. ‘re-heating
and reuse of oil should be avoided as far as possible. Avoid using leftover oil
wherever possible’.

This regulation prescribes the limit for Total Polar Compounds (TPC) to be
maximum 25% beyond which the vegetable oil is not suitable for use.

These standards have been finalised after consideration of the comments
received from stakeholders in this respect and shall come into force on 1% July,
2018.
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MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 24th October, 2017

F. No. Stds/O&F/Notification(6)/FSSAI-2017.— Whereas draft of the Food Safety and Standards (Licensing
and Registration of Food Businesses) Amendment Regulations, 2017, were published as required under sub-section (1)
of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006) vide notification of the Food Safety and Standards
Authority of India number F. No. Stds/O&F/Notification(6)/FSSAI-2017, dated 23™ March, 2017 in the gazette of India,
Extraordinary, Part-111, Section 4, inviting objections and suggestions from the persons likely to be affected thereby
before the expiry of the period of thirty days from the date on which the copies of the Official Gazette in which this
notifaction is published are made available to the public;

And whereas copies of the said Gazette were made available to the public on 31* March, 2017;

And whereas objections and suggestions received from the public in respect of the said draft regulations have
been considered by the Food Safety and Standards Authority of India;

Now, therefore, in exercise of the powers conferred by clause (0) of sub-section (2) of section 92 read with section
31 of the said Act, the Food Safety and Standards Authority of India hereby makes the following regulations to amend
the Food Safety and Standards (Licensing and Registration of Food Businesses) Regulations, 2011, namely:—

Regulations

1. Short title and commencement.— (1) These regulations may be called the Food Safety and Standards
(Licensing and Registration of Food Businesses) First Amendment Regulations, 2017.

(2) These regulations shall come into force on 1% July, 2018.

2. In the Food Safety and Standards (Licensing and Registration of Food Businesses) Regulations, 2011, in
Schedule 4, in Part-V, in paragraph VI, in sub-paragraph 7 relating to Fried Foods, in clause (4) , the following word and
figure shall be inserted, namely—

“However, vegetable oil having developed Total Polar Compound more than 25% shall not be used.”.
PAWAN AGARWAL, Chief Executive Officer
[ADVT-I11/4/Exty.I288/17]

Note : The principal regulations were published in the Gazette of India, Extraordinary, Part Ill, Section 4, vide
notification number F. No. 2-15015/30/2010, dated the 1st August, 2011 and subsequently amended vide
notification numbers:

i)  F.No. 2-15015/30/2012, dated the 10" June, 2014; and
i) F.No. 2-15015/30/2012, dated the 13" July, 2016.
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